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AUTHORITATIVE ENGLISH TEXT
BILL NO. 22 OF 2025

THE REAL ESTATE (REGULATION AND DEVELOPMENT)
HIMACHAL PRADESH AMENDMENT BILL, 2025

ARRANGEMENT OF CLAUSES
Clauses:

1. Short title and commencement.



2. Amendment of section 22.
3. Amendment of section 23.

BILL NO. 22 OF 2025

THE REAL ESTATE (REGULATION AND DEVELOPMENT)
HIMACHAL PRADESH AMENDMENT BILL, 2025

(As INTRODUCED IN THE LEGISLATIVE ASSEMBLY)
A
BILL

to amend the Real Estate (Regulation and Development)Act, 2016 (Act No. 16 of
2016) in its application to the State of Himachal Pradesh.

BE it enacted by the Legislative Assembly of Himachal Pradesh in the Seventy-sixth
Year of the Republic of India as follows:—

1. Short title and Commencement.— (1) This Act may be called the Real
Estate (Regulation and Development) Himachal Pradesh Amendment Act, 2025.

(2) It shall come into force on such date as the State Government may, by
notification in the Rajpatra (e-Gazette), Himachal Pradesh appoint.

2. Amendment of secton 22.—For section 22 of the Real Estate (Regulation and
Development) Act, 2016 (hereinafter referred to as the “principal Act”), the following shall
be substituted, namely:—

“22. Qualification of Chairperson and Members of Authority.—The
Chairperson and the other Members of the Authority shall be appointed by the
appropriate Government on the recommendations of a Selection Committee
consisting of the Chief Secretary to the State Government as Chairperson, the
Secretary of the Department dealing with Housing as Member-Convener, and the
Law Secretary as Member, in such manner as may be prescribed:

Provided that, in case the Chief Secretary himself is an applicant for the post of
Chairperson or Member of the Authority, or is otherwise unable to serve as the
Chairperson of the Selection Committee due to conflict of interest or any other
reason, the appropriate Government shall nominate Additional Chief Secretary
or any other officer in the rank of Secretary of the State Government, having
adequate administrative experience, to act as the Chairperson of the Selection
Committee:

Provided further that the persons to be appointed as Chairperson and Members
shall be selected from amongst persons having adequate knowledge of and
professional experience of at-\least twenty years in case of the Chairperson and
fifteen years in the case of the Members in urban development, housing, real
estate development, infrastructure, economics, technical experts from relevant



fields, planning, law, commerce, accountancy, industry, management, social
service, public affairs or administration:

Provided also that a person who is, or has been, in the service of the State
Government shall not be appointed as a Chairperson unless such person has held
the post of Additional Secretary to the Central Government or any equivalent
post in the Central Government or State Government:

Provided also that a person who is, or has been, in the service of the State
Government shall not be appointed as a member unless such person has held the
post of Secretary to the State Government or any equivalent post in the State
Government or Central Government.”.

3. Amendment of Section 23.—For section 23 of the principal Act, following shall
be substituted, namely :—

“23. Term of office of Chairperson and Members.—(1) The Chairperson and
Members shall hold office for a term of four years from the date on which they
enter upon their office, or until they attain the age of sixty-five years, whichever
is earlier, and shall not be eligible for re-appointment.

(2) Before appointing any person as a Chairperson or Member, the appropriate
Government shall satisfy itself that the person does not have any such financial
or other interest as is likely to affect prejudicially his functions as such
Member.”.

STATEMENT OF OBJECTS AND REASONS

The Government of Himachal Pradesh proposes amendments to the Real Estate
(Regulation and Development) Act, 2016, intending to enhance the governance and
administrative efficiency of the Himachal Pradesh Real Estate Regulatory Authority .

Firstly, the amendment seeks to replace the Chief Justice of the High Court of
Himachal Pradesh with the Chief Secretary as the Chairperson of the Real Estate Regulatory
Authority Selection Committee. The Real Estate Regulatory Authority is primarily an
administrative and regulatory body requiring expertise in administration, housing, law, and
related fields, which the Chief Secretary, or any other officer in the rank of Secretary,
adequately possesses. This change respects the principle of separation of powers by avoiding
judicial involvement in executive appointments, thereby, preventing potential conflicts of
interest. An executive-led committee will ensure a fair, merit-based selection process and
improve operational efficiency by facilitating timely appointments.

Secondly, the amendment proposes to prescribe a fixed four year, non-renewable
tenure for the Chairperson and Members of Himachal Pradesh Real Estate Regulatory
Authority. The central tribunal reforms Acts do not extend to Real Estate Regulatory
Authority; hence, the tenure and service conditions are governed solely by the Real Estate



Regulatory Development Act and applicable State rules. A four year tenure strikes a balance
between institutional stability, fostering impartiality and preventing repetitive appointments.

These amendments aim to streamline the appointment mechanism and strengthen the
functional stability of the Himachal Pradesh Real Estate Regulatory Authority. The proposed
changes are expected to enhance transparency, administrative efficiency, and institutional
integrity.

This Bill seeks to achieve the aforesaid objectives.

(RAJESH DHARMANI)
Minister-in-Charge.

DHARAMSHALA

FINANCIAL MEMORANDUM

—NIL—

MEMORANDUM REGARDING DELEGATED LEGISLATION
Clause 2 of the Bill seeks to empower the State Government to make rules for

carrying out the purposes of the Act. The proposed delegation of power is essential and
normal in character.

THE REAL ESTATE (REGULATION AND DEVELOPMENT)
HIMACHAL PRADESH AMENDMENT BILL, 2025

A
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to amend the Real Estate (Regulation and Development) Act, 2016 (Act No. 16 of

2016).

(RAJESH DHARMANI)
Minister-in-Charge.

Secretary (Law).
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